
 

workers at the rate of 4% of their wages with 
effect from the accounting year 1965-66. 

The Government have now decided to 
advise the Major Port authorities to calculate 
the advance payable to the port workers on the 
basis of the "Khadi 1-kar Formula", as an 
interim measure, pending further consideration 
of the Bonus issue by the Government. These 
calculations would be made for the accounting 
year 1970-71. The question whetiier the 
payment should be made immediately or later 
would be decided soon. 

fRELIEF     TO      AOED     AND   
DESTITUTE 

367. SHRI A. D. MANI: Will the Minister 
of EDUCATION AND    SOCIAL 
WELFARE  
be pleased to state whether it is under 
consideration of Union Government to give a 
monthly pension of Rs. 20/- to aged persons 
who are utterly destitute in the union territories 
as a gesture of relief to the   aged   and   
destitute ? 

THE DEPUTY MINISTER IN 
THE MINISTRY OF EDUCATION 
ANDSOCIAL WELFARE/ 

(SHRl K. S. RAMASWAMY) t No such 
proposal is under consideration now. 

12 NOON 
CALLING      ATTENTION    TO A 
MATTER   OF    URGENT PUBLIC 

IMPORTANCE 

ARMED ATTACK BY LANDLORDS ON SANTHALS 
IN PURNEA DISTRICT, BIHAR RESULTING   IN   

DEATH OF  14 SANTHALS 
AND INJURIES TO      SEVERAL  
OTHERS 

SHRI        NIRANAJAN VARMA 
(Madhya Pradesh ) : Sir, I beg to call the 
attention of Minister of Home Affairs to the 
recent armed attack by landlords on Santhals 
in Purnea District, Bihai, resulting in the death 
of 14 Santhals and   injuries to several others. 

THE DEPUTY MINISTER IN THE 
MINISTRY    OF      HOME AFFAIRS 

tTransferred from the 19th November,  
1971. 

 (SHRI F. H. 
MOHSIN) : Mr. Chairman, Sir, on the 22nd 
November, ghastly and tragic incidents 
occurred in village Rupaspur, Police Station 
Dhamdaha, District Purnea in Bihar. 
Information so far available with tlie State 
Government indicates that a plot of land had 
been cultivated by one Kandan Murnu of 
Santhal Tola. At about 3'30 p.m. on 22nd 
November, a mob of about 150 armed with 
bows, arrows, bhala, garasa, etc. came to the 
plot and began cutting unripe paddy. Some of 
them were keeping guard. When a few Santhals 
who lived close by approached the plot in 
dispute, they were chased away by the mob. 
The mob then came over to the Santhal Tola 
and was joined by another mob armed with 
guns and accompanied by tractors, trailers and 
station wagon. The two mobs surrounded the 
Santhal Tola, locked the houses from outside 
and set fire to them. In all 45 houses were 
burnt. Those who tried to escape were shot at. 
Injuries were also inflicted by garasas and other 
weapons. Some of the dead bodies of those 
who were killed were whisked away in tractors. 
So far four bodies have been recovered from 
houses and ten from the Kosi river bed. Reports 
have so far been received about injuries to 33 
who are stated to be receiving medical 
treatment. Criminal case has been registered 
and 12 persons have so far been arrested. In the 
FIR lodged by the Santhals, 29 persons have 
been named as accused. Warrants and 
processes under Criminal Procedure Code have 
been taken out against absconding accused and 
investigations are in progress. The Chief 
Minister, Bihar, visited the village, on receipt 
of information regarding these incidents. 

[MR. DEPUTY CHAIRMAN IN THE 
CHAIR] 

Senior police officers are camping in the area 
and necessary measures have been taken to 
maintain peace and prevent any recrudescence 
of trouble. The Deputy Superintendent of Police 
and the Block Development Officer concerned 
have been suspended for negligence. A sum of 
Rs. 3000 has been distributed as immediate 
relief to the affected villagers. The State 
Government is examining   the   question of   
grant of further 
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[Shri F. H. Mohsin] 

elief to the affected villagers. A proposal in this 
regard has been received through the 
Commissioner, Bhagalpur, and is under 
consideration of the Government. The 
Government of India are keeping inclose touch 
with the State Government and will provide 
whatever assistance that may be required by 
the Government of Bihar in taking action 
accordingto law against the persons responsible 
for the commission of these    heinous offences.
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A police case dated 23-11-1971 under 
sections 147,148,149,436,379, 364, 20! and 
34, I. P. C. read with section 27 of the Arms 
Act has been registered. 

SHRl CHITTA BASU (West  Bengal): Sir,    
tne very statement that has been made  by the  
hon.   Minister in the Lok Sabha and also here 
depicts the heinous crime that has  been    
committed   by a section of tne   landlords   in 
that   village on the     Santhals  there.   I am    
clear in my mind that the  Government of Bihar 
has   failed to   give adequate   protection to the    
weaker  sections  of the community, particularly 
those  belonging to the Scneduled   Castes and   
Scheduled Tribes as envisaged in article 46 of 
the Constitution. Sir, in the   course of his    
reply the hon.    Minister has referred to the 
question of   jurisdiction of the      State 
Government    with   regard to law    and order. 
But the jurisdiction of the Central Government 
is also   there because under article       46   of 
the    Constitution, the entire  country,  the     
entire   Parliament 
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[Shri Chitta Basu] 
particularly the Government of India, is 
committed to creating the necessary conditions 
for the protection of the rights of the Scheduled 
Castes and Seneduled Tribes and also protect 
them from exploitation. May I know whether 
the Government of India is conscious of this 
responsibility? If they are conscious of this 
Constitutional obligation, what steps does the 
Government propose to take in the matter, to 
give a direction to the Government of Bihar in 
the matter of providing much more security, 
much more protection, for the Scheduled 
Castes and     Scheduled Tribes   there ? 

My second point is, the statement reveals 
that it was an organised attack on behalf of 
certain jotedars and zamindars on the Santhals. 
That it was an organised attack is proved by the 
facts given in the statement itself. A mob was 
there; its number was about 150. Tney were 
carrying arms. They entered the plot of land 
and started cutting the unripe paddy. It is said 
in the statement that another mob joined them 
and they were accompanied by a station wagon 
and some tractors and trailers and tney had also 
guns in their possession. Both these mobs 
locked the Santhals in their houses and set fire 
to the houses and anybody who tried to escape 
was shot at point-blank. Sir, all these things 
could not have been done unless there was a 
conspiracy. How could the station wagon be 
mobilised ? How could tne guns be mobilised ? 
How could the trailers and tractois be 
mobilised ? How could 3000 people be 
mobilised ? And all the while the local police 
station was quite ignorant about the whole 
thing. Sir, this means that there was a 
premeditated attack on the Santhals, May I 
know from the honourable Minister, whose 
station-wagon it was, whose guns they were, 
whose tractors they were, whose trailers they 
were, and whether the owners of the tractors, 
the owners of tne trailers, the owner of the 
station-wagon, the owners of the guns, have 
been arrested and whether the guns have been 
seized ? In this connection may I know from the 
honourable Minister whether it is also not a 
fact tnat in Bihar the jotedars and zamindars 
have got a large number of guns at their 
disposal and they very much use these guns 
during the time of harvesting     in order     to 
terrorise the 

bagadars and sharecroppers and other poor 
tenants in the region ? May I know whether tne 
Government of India proposes to seize all the 
guns now in the hands of these jotedars and 
zamindars so tnat this kind of attacks cannot be 
repeated in otner parts of Bihar ? Will the 
Government of India advise the Government of 
Bihar to take such action ? May I further know 
why the Government does not agree to send a 
team of Members of Parliament to go there to 
inquire into the whole matter and submit a 
report to the House so that the necessary climate 
could be created in the country that Parliament 
is really seized of the matter and tnat it will try 
to protect the interests of the weaker sections of 
tne community, that Parliament is discharging 
its responsibility in the matter of providing 
protection and guarantee ? Why does not the 
Government consider it advisable and necessary 
to send a Parliamentary Committee for the 
fulfil-!  ment of the  said    objective ? 

SHRI K. C. PANT : We have already said in 
our statement that this is-ghastly and tragic 
incident and it is a heinous crime as my 
honourable friend Shri  Chitta    Basu,  says    .    
. 

SHRI CHITTA BASU : Most heinous. 

SHRI K. C. PANT : Most heinous if you 
like    .   .   . 

SHRI A. D. MANI (Madhya Pradesh): 
Gruesome. 

SHRI K. C. PANT : Certainly, shocking is a 
milder  term. 

He says that the Government oi'Bihar has 
failed to give protection to the weaker section s 
and he has made a general reference to the 
Scheduled Castes and Scheduled Tribes. We 
are proud of the fact that the Chief Minister of 
Bihar happens to be a person who belongs to 
what is generally known as weaker sections .   .   
. 

SHRI CHITTA BASU : But that is no    
guarantee. 

SHRI  K. C. PANT : ...   and I am 
quite  certain in my own mind that he would be 
doing his best,  I am quite cer- 
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tain that his motives in this respect cannot be 
doubted. So, althogh thin incident is very 
regrettable and we are very, very, concerned by 
it; I do not think we should take a position that 
seems to put the motives of the Bihar 
Government in doubt .  .  . 

SHRI CHITTA BASU : It is a fact that they 
have not provided the guarantee. 

SHRI K. C. PANT : Then, he wants us to 
issue directions. I hope that in other cases also 
it will be his view that the Centre should issue 
directions to the State Governments. If that is 
his general approach to the problem, I will 
consider his   suggestion. 

SHRI CHITTA BASU : But this is a 
particular problem. You have got a 
constitutional obligation to provide protection 
and guarantee against exploitation of this   
kind. 

SHRI K.C. PANT: That is all right. If it is 
your general proposition, I will consider your 
suggestion. I have already said that we are 
keeping close touch with the State Government 
and will provide whatever assistance may be 
required by the Government of Bihar in taking 
action, according to law, against persons who 
are responsible for the commission of these 
heinous offences. That we have already said in 
our statement. Regarding premeditated nature 
of the attack and soon, all these are matters of 
inquiry. Obviously it has the appearance of a 
premeditated attack. But I would not like to 
comment on any thing that is being 
investigated or inquired into. So far as seizing 
the guns goes, that is a matter for the Bihar 
Government to consider. .   . 

SHRI CHITTA   BASU : But you 
can  advise. 

SHRI K. C. PANT : But you see Bihar the 
situation is a complicated and complex one. 
There are incidents in which guns may be 
needed for protection. There are anti-social 
elements also in Bihar who are sometimes 
going on a rampage in the rural areas. So this 
as a matter which can only be decided 5—15 
R.S./71 

by the State Government after taking into 
consideration the entire situation at a particular 
locality or a particular spot. 

Regarding the Committee of Parliament, I 
do-not really know-what such a committee can 
do in the matter when investigation is going 
on. The State government is obviously very 
much concerned by the incident so much so 
the Chief Minister has himself visited the spot 
and senior officers are camping there. The 
Chief Minister's visit underlines the 
importance the Government of Bihar is 
attaching to this incident. I would request the 
hon. Member to consider whether we should 
take any step which may give an impression 
that the Government of Bihar is not doing its    
utmost in this matter. 

SHRI   CHITTA   BASU  : Has    the 
owner of the Station Wagon or the tractor and 
trailor  been arrested ? 

SHRI K. C. PANT : That was asked by Shri 
Niranjan Varma. I do not have those details. 
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(Time bell rings) 

SHRI   CHITTA    BASU : Yes.    Sir, He 
has visited   the place. 

SHRI CHITTA BASU : Sir, this is the 
question. 
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SHRI   CHITTA   BASU :   He want to 
know whither this is correct  or not. 
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MR.   DEPUTY CHAIRMAN   : Mr. 
Goray. 

SHRI N.G. GORAY (Maharashtra) Sir, I think 
that tnere will be no two opinions in this House 
regarding the heinousness of the crime that was 
committed in Bihar only a few days ago. Sir, in 
this regard I would like to make two or three 
observations. 

One is that this is a prime facie case of 
conspiracy pre-medilated and preplanned 
conspiracy. Sir, 1 would like to point out that 
there if another fact that only four bodies were 
recovered from the house and ten bodies were 
recovered from River Kosi bed, which is 33 kilo 
metres away from the scene of the ghastly 
tragedy. It is amrile proof that after burning they 
tried to completely cover up the whole thing and, 
therefore, as many bodies as they could lay their 
hands on were collected, put into a truck and 
removed to a place 25 miles away from the scene 
of the tragedy. It was only becauss the Kosi river 
was perhaps merciful that these bodies came up 
and they were discovered, they were found the  
next day or the day after the next. 

Sir, I am happy to know that the Chief Minister 
of Bihar visited [the place. Here I may point out 
that even before that, the former Chief Minister. 
Mr. Karpuri Thakur, and the former Minister of 
Home Affairs, Shri Ramanand Tiwari, both visited 
that place, and Shri Karpuri Thakur made a 
detailed statement. . . 

AN HON. MEMBER : A scathing statement. 

SHRI N. G. GORAY: ....On this particular 
incident. 

Sir, the other point   I wanted to make was that    
again and again when   such tragedies have taken 
place, it has been stated in this House that this is a 
question that comes within the jurisdiction of the 
State Government. Sir,   I would like to say to the 
Heme Minister that    while they   are   
contemplating certain progressive steps, this 
tension between the haves and   have-nots is going 
to mount.   But it may not only be in Bihar but in 
other places   also   that   such   tragedies may take 
place.    Sir,   It may be sometimes against the 
Santhals, sometimes against other   Adivasis and 
some times against 



 

Harijans. And right from Madras we have 
come across cases where Harijans have been 
done to death. How it is the Santhals. 
Therefore, I would ask the Minister whether he 
does not think it necessary to depute one of his 
officers to the. spot, because, Sir, this is 
something connected with the welfare of 
scheduled castes and scheduled tribes. 

And this House has again and again 
discussed the difficulties in which they live. 
We have a separate Commissioner for them. I 
would like to know from the Minister whether 
it will not be proper that he deputes some of 
his high police officers and carries on an 
independent inquiry. I would go one step 
ahead and say, if we are really serious to put 
into effect all the social legislation,... 

SHRI CHITTA BASU : A separate 
legislation. 

SHRI N. G. GORAY: . ..I would even go 
further and say that let there be a separate 
enactment or legislation empowering the 
Central Government to act independently of 
the State Governments in such cases. Because, 
Sir, I do not care whether those men belong to 
the Congress or belong to the former PSP or 
the former SSP. I do not want to bring up their 
party affiliations here; it is immaterial. I Would 
like to say this that it is very natural that if 
those people are powerful people there—the 
landlords—whichever party they may belong 
to, it will not be possible for the local police to 
go against them. Therefore, only an 
independent police inquiry by an independent 
police officer deputed from the Centre is likely 
to carry out an impartial investigation. 
Therefore, I would like to suggest to the Home 
Minister that they should depute an officer like 
that, and in order to anticipate further develop-
ments like this from the rest of India, they   
should   think of a legislation also. 

SHRI K. C. PANT : Sir, the framework 
within which Shri Goray has set his question is 
very thought-provoking, and it is certainly a 
question that needs deeper consideration. I can 
tell him the present position. We can make 
intelligence inquiries. Of course this is open to 
us in any State. But this cannot be 
investigation. They are merely   intellegence   
inquiries   and  no 

more    than that. If we  want to carry on   
investigations   through    the     CBI then, 
under   the   present   dispensation, either the    
State  Government must ask for   such   an 
inquiry,   or must    concur in    such    an 
inquiry. The   reasons for that   are obvious. I 
need  not go into them.  But   this is the present 
position and,   therefore,   we   cannot   start an 
investigation in any   State   if the   State 
Government is not  willing  to have it or has 
not asked for it. He suggested that we might 
depute a police officer to the spot to conduct 
an independent investigation. But this is 
subject to the present dispensation. One can of 
course ask the State   Government   if they  
would   like the  assistance of the     CBI.  
Then,  we would certainly render as much 
assistance as we can. If the   State Govern-
ments want   some one from the Social 
Welfare    Department   to go there, then I can 
take it up with the Education Ministry. But this 
is the present   position. To his   suggestion 
that there should   be an enactment  which  
would   enable the Centre to investigate into  
such incidents independently,  I would    not 
like to give an  off-the-cuff reaction as it  is a 
larger question    involving    Centre-State rela-
tions, and the States would also have to 
consider it. But he has made the suggestion,  
and I would suggest that he also take it  up   
with    other    parties    and let    us   now     
their     reaction.       We would    not like   to  
initiate  a suggestion of this kind at this stage 
for obvious reasons. 
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SHRI     M. R.   VENKATARAMAN (Tamil   
Nadu) : Mr. Deputy Chairman, Sir, 1 was 
disappointed to hear the hon. Minister  deal 
with the   matters substantially only as a law 
and order problem. It is true that the culprits 
who have been responsible     for this    
heinous    crime should   be   brought   to 
books and   be properly punished.  I     am in 
Complete agreement  with     my  esteemed 
friends who   have passed for such a 
punishment of   those   who are responsible 
for this tragedy. But then as the speaker 
before me. Mr. Chaudhary   observed   that it 
is a fact   that   the   incident   like that in 
Purnea   has come to our light but there are   
thousands of   such other incidents which   do 
not come to our notice—it is still  gojng on-   
I  only   wish to  recall and   bring to the 
not/ce of the   Government   and to this   
House   the  tragedy which took place on the 
eve of Christmas in the year 1968 in a village 
called Keezha Venmani in   Tanjore     
District,   Tamil Nadu,   where   44 Harijan   
women and children  and   one   or two   
males were locked up in a hut. Petrol was 
poured on the   hut.  It was set  on fire and  to 
add to that,   when they tried to escape, they 
were pushed with bamboo poles into fire and 
that horror of the whole  thing shook us all.   
But then that   too was a   result   of a 
deliberate action on the part of landlords. It is 
not necessary for me to elaborate a point 
which has already been   made   by Mr.   
Gorary and   other friends that there seems   to 
be' a conspiracy,  how   these   wagons could  
came and all that. All these things are 
happening but  my whole point is only this 
that it is not     merely   a   question of law     
and order,   there   are still     today places in 
Tamil Nadu, where in villages a  Harijan 
cannot   walk   with   his chappals   on in the    
streets   where    the landlords   live. There are 
places where no  Harijan can talk to a landlord 
with his upper cl0th on,   he has   to    tie   
round on his waist to    show proper    respect.    
Now      my point ls that the landlords are able 
to do 

it   because of the large tracts of land in their 
possession. 

It is not a question of caste only- It is a 
question of landlords and the big landlordism. 
This is the lesson which such incidents bring 
home to us and specially to the Government 
which is incharge of the situation. It is not a 
question of trying to balance powers between 
the Central and the State Government. 
Whether it is the Central Government or it is 
the State Government, the question here is 
what are you going to do about the abolition 
of the landlordism in this country. Time and 
again, Chief Ministers have been called to 
Conferences and there was a recent 
Conference also, but it ended as usualwith a 
Committee being formed to investigate into the 
question of what sort of land reforms should 
be introduced. I say, this point must go home 
with the Government in addition to whatever 
steps are being taken for the apprehension and 
punishment of culprits in this case. The point 
must go home to the Government that they 
cannot delay abolition of landlordism by a 
single day hereafter. There is no question of 
trying to balance the powers between the 
Centre and the State. It is enough to say that 
the well-to-do people with land, power and 
money are responsible for doing all this. 
When are the curbs going to be put on them s0 
that they are not in a Position to do so? I am 
talking of the big landlordism which is 
responsible for sucn crimes as this. 

It    is not just  casual; not  only that but   I   
go   further    and say that there is softness in 
dealing with this. It is all right for the   hon. 
Minister  tc   come to day and say this is not a 
party question. He is quite right  in  saying that  
this is a larger question but to my    mind it is 
not in that    way only    a law and order 
question.      It is a   national question of 
landlordism  being  abolished and in that sense 
we are interested in it as a national issue and the 
Sooner   that is  attended to in that    way  the  
sooner will Such incidents cease to   happen in 
this country. Therefore    I   even  charge  the 
Government with being dilatory in this matter, 
with   being   pro-landlords in this matter and 
that   enables the landlord elements to behave 
with impunity and kill hundreds of people 
wantontly. 

SHRl   K. C. PANT : Sir, I am sorry that   I   
gave   the   impression   to   Shri 
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[Shri K. C. Pant] 
Venkataraman that I looked at this purely as a 
law and order problem. In reply to an earlier 
question and even earlier than thcit I had made 
it very clear that this is not just a law and order 
problem. This incident of course is a law and 
order incident but there are deeper causes for 
this problem. Earlier on in the course of 
questions and answers I thought those has 
already been brought out. He referred to certain 
instances; I had also referred in my answer to 
the need to change basic attitudes and the effort 
required by all sections of this House and 
outside t0 see that whatever really we intend to 
achieve is in fact achieved and that is what we 
are committed to. Now he has talked of my 
reply which seeks to balance the powers of the 
Centre and the States. Sir, it is a fact that one 
has to operate within the constitution and if I 
understood his suggestion it was more or less to 
transfer land from the States to the Centre so 
that we can effect land reforms in all the areas 
from the Centre. That is the logic of his 
argument and if this is the extent to which he 
wants to go and I Would certainly consider it if 
he would let me know that this is his view. 
Otherwise I have to operate within the limits of 
the   Constitution. 

SHRI CHITTA BASU : Yes, he as... 

SHRI K. C. PANT : I do not know Why 
Mr. Chitta Basu is answering for him. He is 
capable of answering himself. 

Sir, on the question of softness in Delhi or 
being pro-landlords, may I remind Shri 
Venkataraman, whether it is the CPI-
dominated Government in Bihar or whether it 
is the CPM-dominated Government in    West    
Bengal... 

SHRI M. R. VENKATARAMAN : The   
Government that   was. 

SHRI K. C. PANT : ... .under President's 
Rule we did more than the CPM-dominated 
Government could do in months of existence 
in Bengal in the matter  of land reforms. 

SHRI AKBAR ALI KHAN(Andnra-
Pradesh) : I am sure the Government shares 
the anxiety of parliament and the country 
regarding the brutalities and inhuman   acts 
like     these. 

Every time it is a post mortem. I know the 
constitutional and legal difficulties. I would 
urge upon the hon. Minister to discuss this 
matter in the Zonal Councils, discuss it with the 
Chief Ministers and find out some remedy so 
that the Government of India may have some 
hold and see that in the case of Harijans or 
Backward Classes such injustice and brutalities 
are put an end to forever. I would like the 
Government to give some serious thought to 
this question and see that these things are not 
repeated in   future. 

SHRI K. C. PANT : Sir, as I said earlier in 
reply to Shri Goray, any suggestions which 
Hon. Members have welcome and any 
suggestions that made in this regard and coming 
from them will certainly receeive consideration. 
If they can take it up with the other opposition 
parties and a consensus can be evolved, we will 
certainly consider those suggestions in all 
sincerity. May 1 just point out to my respected 
friend, Mr. AkbarAli Khan, that so far as 
preventing such incidents goes, from the 
narrower law and order point of view the police 
are with the States and they do have a certain 
responsibility ? The States are large 
administrative machines and they are not 
negligible by any means. They do shoulder 
heavy responsibilities and let us not create an 
impression that we think that the States are in-
capable of looking after these things. Consistent 
with that 1 would welcome any concerte 
suggestions that may emanate from any quarter 
in this regard. I share   this concern of the 
House. 

PAPERS   LAID   ON   THE   TABLE 

ANNUAL    ACCOUNTS   (1969-70)   OF THE 
BOMBAY   -PORT    TRUST    AND   OTHER 

PAPERS 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF PARLIAMENTARY 
AFFAIRS AND IN THE MINISTRY OF 
SHIPPING AND TRANSPORT; 

 
(SHRl OM MEHTA) : Sir I beg to lay on the 
Table a copy (in English and Hindi) of the 
Annual Accounts of the Bombay   Port   Trust   
for  the   year 


